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30.03.2010 ~ Alleging non compliance of direction _.
‘ contained vide order dated 25.3.2009 in-
“RA.1/2006 (O.A.102/2004), present Contempt

~ Pefition has been filed.
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C.P. No. 10 of 2010 h -
05052010  Mr. C.S. Hezarika, learned counsel

- . appearing for Mrs. M. Das, learned Sr.
) a Standing Counsel for Respondents seeks

andjf,allowed three weeks time to file -

- compliance report.

. List the matter on 08" June 2010.

(Madan Km@:hamrvedi) (Mukesh Kumar ‘Gupta)
' Member (A) Member ()

/pb/

08.06.2010 SZ JSEET wiltul disobedience of the

direction contained vide order dated
25.3.2009 in R.A.1/06 {O.A.102/04), present
C.P was preferred. Initially O.A.102/04 had .
been dismissed vide order dated 31.5.05.
Thereafter, applicant prefered R.A.1/06°
stating that similarly situated persons have
dlready been regularized pursuant to order
dated 7.1.2009 passed by Hon'ble High Court.
in Wiit Petition{c} No. 6517/2005. iIn such
circumstances said R.A had been disposed
| of making folIO\_Ning observations. _ ,

“If such a representation along with
the aforesaid order . of the Hon'ble
High Court is received by the
- competent authority, the same shall
be considered and disposed of by the
competent authority by passing a
reasoned and specking order taking
into account the ghevances of the
Applicant within a period of three
months from the date of receipt of
such representation. Be it noted that
we have not passed any order on the
merits of the R.A.
‘With the daforesaid observations, the
R.Ais disposed of.”

' y
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(Mada
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C.P. 10/2010

An dffidavit of respondent No.2 has

been filed annexing a copy of order dated

- 4.6.2010, whereby reasoned and speaking

order has been passed holding that |
applicant’s case is not similar to the
petifioners in Wiit Petition {C) N0.6517/2005,
Shri Naresh Sarkar & another vs. Union of India -
& Ors. and consequently applicant’s
representation had been rejected.

On examination ‘of the matter and

upon heating of parties we are satisfied that

. direction contained vide order dated

25.3.2009 in R.A.1/2006 have beenggompled
with. Vide para 9 and 10 of the affidavit the
deponent seeks condonation for unwilful
delay in implementation of the order and
also tendered unconditional apology.
Accepting said apology and finding no
contempt, CP. is dismissed. Notices are
discharged. o

Py o
& o

r. Chaturvedi) {(Mukesh Kr. Gupfa}

Member (A} Member {J
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C.P. No. fD of 2010
In R.A. No. 1/06
Sri Kulen Barman ..PETITIONER
P VS —_
Sri K.K.Basa & Anr. ..CONTEMNORS
INDEX
‘SL No. Particulars Page Nos.
1. Contempt petition.................ccoceu.. 1t08.
y Affidavit ... s 9
3. Annexure- 1 (Order of the Hon'ble Tribunal
Dated 31.05.05) .....ooovviiveer v 40-12
4. Annexure- 2 (Order dated 07.01.09 passed
| in WP(C) No. 6517/05 ).............. R T 13-18
5, Annexure- 3 (Order dated 25.03.09 passed
iNRA.NO. 1/06).c..ceeiiiiiee e, 19-20
6 | Annexure- 4 (Representation dated 01.04.09). 21

 Filed by

(Hridip Kumar Das)
Advocate
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Sri Kulen Barman e

Union of India & Ors.

IN THE MATTER OF:

An application under Section 17 of the
Central Administrative Tribunal Act’ 1985
for drawing up contempt proceeding
against the contemnors for their willful
and deliberate violation of the judgment
and order dated 25.03.09 passed in R.A.
No. 1/06 by this Hon’ble Tribunal. |

IN THE MATTER OF:

An application praying for appropriate
execution of the judgment and order dated
25.03.09 passed in R.A. No. 1/06 by the
Hon’ble Tribunal invoking Rule 24 of the
Central Administrative Tribunal

(Procedure) Rules’ 1987.

: [Lul}/v\_/% Leviyn—
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 IN THE MATTER OF: o2 ¢ map 2010
1
Sri Kulen Barman, GuwahaﬁBench |
S/o Late Bihu Ram Barman, "‘Ti; <

Resident of Village Bangnaba;i,
Barama, P.O. Barama, District- Nalbari,
Assam.

PETITIONER/APPLICANT
- VS -

1. Sri K.K.Basa,

The Director, Anthropological Survey of
India, North East Regional Centre,
Mawblei Block- B, Mandanrting, Shillong-
793021.

2. Dr. Rajendra Prasad Athparia,
The Deputy Director, Anthropological
Survey of 1India, North East Regional
Centre, Mawblei Block- B, Mandanrting,
| Shillong- 793021.
CONTEMNORS /RESPONDENTS

The humble petition on behalf of the petitioners above

named MOST RESPECTFULLY SHEWETH:

1. That the petitioner/applicant had approached the Hon’ble.
~ Tribunal by way of filling O.A. No. 102/04 praying for grant
of temporary status under the Scheme of 1993 and consequent
regularization thereof. The Hon’ble Tribunal after hearing
the parties to the proceeding was pleased to pass an order
dated 31.05.05 dismissing the O.A.

A copy of the order dated 31.05.05 is

annexed herewith and marked as ANNEXURE-

1.

Kodn s ' '
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2. That being aggrieved  and assailing-;éﬁg-f%§§%iffy::§§d__J
validity of the order dated 31.05.05 the applicant approached
the Hon'’ble Gauhati High Court by way of filling WP(C) No.
8218/05. The Hon’ble High Court vide order dated 12.12.05
diSpose of the writ petition remanding back the matter to the
Tribunal directing the ©petitioner to file: appropriate
application‘incorporating the facts stated in the additional
affidavit. Accordingly, the petitioner approached the Hon’ble
Tribunal by way of filling Review Application No. 1/05
enclosing the additional affidavit which contains the entire

details of his engagement under the respondents.

3. . That similarly situated persons Sri Naresh Sarkar and
Sri Sanjib Kumar, who were colleagues of the applicant under
the respondents approached the Hon’ble Tribunal by way of
filling O.A. No. 106/03 and the Hon’ble Tribunal vide order
dated 24.02.04 directed the respondents to consider he case
of the applicants therein as per the notification and Scheme
promulgated by the Government [Annexure- 2 of R.A.]. The
respondents while considering their cases issued order dated
31,05.04 - rejecting their cases. Being aggrieved they
approached the Hon’ble Tribunal again by way of filling O.A.
No. 238/04 which was also dismissed by the Hon’ble Tribunal
vide order dated 02.08.05. |

4. That Sri Naresh Sarkar and Sri Sanjib Kumar who are
similarly placed like the applicant thereafter approached the
Hon’ble Gauhati High Court by way of filling WP(C) No.
6517/05 challenging the legality and validity of the order
dated 02.08.05 passed in O.A. No. 238/04. The Hon’ble High
Court after hearing the parties to the proceeding was pleased
to pass an order dated 07.01.09 by which the writ petition
No; 6517/05 was- allowed  directing the respondents to
regularize the service of both the petitioners therein. It is
stated that the aforesaid order dated 07.01.09 of the Hon’ble
Gauhati High Court passed in WP(C) No. 6517/05 has attained
its finality.
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A copy of the order dated~©7 01 O9ﬂpaa§§d
in WP(C) No. 6517/05 is annexed herewith

and marked as ANNEXURE- 2.

5. That the Review application No. 1/06 filed by the
applicant came up for hearing before the Hon’ble Tribunal and
the Hon’ble Tribunal was pleased to dispose of the R.A. vide
order dated 25.03.09 directing the respondents to consider
the case of the applicant vis-a-vis other similarly situated
persons as per the order passed in WP(C) No. 6517/05 by
disposing of his representation within a period of 3 (three)
months from the date of receipt of such representation.

A copy of the order dated 25.03.09 passed

in R.A. No. 1/06 is annexed herewith and

marked as ANNEXURE- 3.

6. That immediately after passing of the order dated
25.03.09 the applicant submitted a representation dated
01.04.09 enclosing the copy of the order dated 07.01.09
passed in WP(C) No. 6517/05 (Sri Naresh Sarkar & Anr. -vs-
U.0.I. & Ors.). However, the respondents having full
knowledge of passing of the order dated 25.03.09 passed in
R.A. No. 1/06 till date have done nothing either for granting
similar benefit to the applicant causing clear willful and
deliberate violation of the order of the Hon’ble Tribunal or

implemented the order incurring contempt of Court proceeding.
' A copy of the representation dated
01.04.09 is annexed herewith and marked

as ANNEXURE- 4.

7. That the pétitioner begs to state that the
contemnofs/respondents have full knowledge - about the

direction passed by the Hon’ble Tribunal in judgment and

order dated 25.03.09 in R.A. No. 1/06. However, in spite of

this the respondents have acted in a contemptuous manner and

did not pass any order granting the similar benefit to the

‘applicant not implemented the order of the Hon’ble Tribunal

<L1A110LA/?uéH¢U“‘.
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which is a clear case of contempt. The: Cbntemnorsﬁre 5%ndents

by such action/inaction have shown complete disregard to the
directive given by the Hon’ble Tribunal. The respondents for
such inaction and willful and deliberate violation of the
said order dated 25.03.09 made them liable to be punished
under the Contempt of Courts Act.

8. That the petitioner begs to state that the contemnors

have acted in violation of the order dated 25.03.09 by not
implementing the directions contained therein and denying
similar benefit to the applicant. Hence, they are liable to

be punished severely for their such action invoking the power

under Section 17 of the Administrative Tribunal Act, 1985

read with provision under the Central Administrative Tribunal
(Contempt of Court’s) Rules, 1992 as well as the provisions

contained in the Contempt of Court’s Act’ 1971.

9. That the respondents/contemnors have received the copy
of the order dated 25.03.09 passed by the Hon’ble Tribunal in
R.A. No. 1/06 as well as the representation dated 01.04.09
but in spite of that till date have not passed any order
towards granting the similar benefits to the applicant. The
respondents acted in a contemptuous manner and are liable to
be punished severely for willful and deliberate violation of

the order of the Hon’ble Court.

10. That the petitioner begs to state that the contemnors
are top ranking officials of the Union of India with clear
and specific knowledge about the sanctity of the Hon’ble
Tribunal’s order. As such they ought to have complied with
the Hon’ble Tribunal’s order and stopped the recovery.
However, the inaction on the part of the
contemnors/respondents amounts to willful contempt of the

Hon’ble Tribunal’s order and liable to be prosecuted.

11. That the petitioner begs to state that the respondent’s

willful disobedience of the direction given by this Hon’ble

T



f‘cﬂ?ral Administra; tiveTrifumng

e vemolis ey
24 MAR 2010

n.-.

IS PR
ST

GGuwa’l" o Bedch
“’i J:uﬁ’[ﬂ ?p\ﬂ—a

Trlbunal of  which they had full and spe01flc knowledge have

the effect of diminishing the authority and prestige of the
this Hon’ble Tribunal in the minds of the public and is
likely to disturb the confidence of the public in- the
unquestioned effectiveness of the order of the Hon’ble
Tribunal. As such, the respondents/contemnors are liable to
be punished for their disobedience of the Hon’ble Tribunal’s

order dated 25.03.09 passed in R.A. No. 1/06.

12. That the petitioner begs to state that the respondents
are flouting with the order if the Hon’ble Tribunal only to
malign the prestige of the Hon’ble Tribunal by willfully
disregarding the said direction of-this Hon’ble Court and as
such are liable to be prosecuted under the Contempt of Courts

Act’ 1971 and be punishedlaccordingly.

13. That the petitioner begs to state - that the
respondents/contemnors have not yet filed any writ petition
against the order dated 25.03.09 and as such same has
attained its finality. It 1is therefore, the respondents are
bound to follow the said order dated 25.03.09 passed by this
Hon’ble Tribunal in its true spirit. In case of any deviation
from the said judgment it will amount to committing contempt
of Court’s order and for the same the contemnors are liable

to be punished in accordance with law.

14. That the petitioner has filed this petition bonafide and

secure ends of justice.

In the premises aforesaid it is
most respectfully prayed that Your
Lordships would graciously be
pleased to admit this petition, call
for the records of the case and
issue 'notices to the contemnors
calling upon them to show cause as

to why appropriate contempt

. Keelonn, /%W
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against - them and punish them

ot D s

severely and after perusal of
records and after hearing the
parties on the cause or causes that
may be shown, be further pleased to
draw up appropriate contempt
proceeding against each of the
contemnors and to punish them
severely for their willful and
deliberate violation of the order
dated 25.03.09 passed in R.A. No.
1/06 with a further direction to
comply/implement the said order
forthwith | without further delay
refunding all the recovery from
salary of the petitioner and/or pass
any such order/orders as may be
deemed fit and proper considering
the facts and circumstances of the

case.

And for this act of kindness the petitioner as in duty

bound shall ever pray.

. K—M/LD/\/\, @W’“
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Whereas 1. Sri K.K.Basa, The Director, Anthropological
Survey of India, North East Regional Centre, Mawblei Block-
B,.Mandanrting, Shillong- 793021, 2. Dr. Rajendra Prasad
Athparia, The Deputy Director, Anthropological Survey of
India, North East Regional Centre, Mawblei Block- B,
Mandanrting, Shillong- 793021, have willfully and
deliberately violated the order dated 25.03.09 passed in R.A.
No. 1/06, by this Hon’ble' Tribunal and as such they are
"liable to be punished severely for committing contempt of

Court’s order.
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I, Sri Kulen Barman, S/o Late Bihu Ram Barman, Resident of Viiiagé ﬁanmgnaba?f,
Barama, P.O. Barama, District- Nalbari, Assam, do hereby solemnly affirm and state as

follows:

1. That T am the petitioner in the instant contempt petition. I am well conversant with

the facts and circumstances of the case and as such I am competent to swear this affidavit.

2. That the statements made in this petition in paragraphs 7, 8, 9, 10, 11, 12, and 13 are
true to my knowledge and those made paragraphs 1,2,3,4,5, and 6 being matters of
records are true to my information derived there from and also contains information to the

best of' my knowledge. The rest are my humble submissions before this Hon’ble Court.

3. The Annexures are true copies of their originals and I have not suppressed any

maierial facts.

And, I sign this affidavit on this the 22™ day of March, 2010.

Identified by me
k’ \’S/"(J/\\ //; W Y
DEPONENT
Advocate

Sworn/ solemnly affirmed before me on

this the day of March’10.

pu B 57

SIGNATURE
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CENTIAL ADMINES TATIVE TRIBUNAL, GUWAHATT BENGH.,
Original Apphcutuon No. 102 of 2004.
Dntc« of Order: This the 31stday of May, ,2005.";1}‘;;‘-";” ek

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN
MONBLE MRV PRAHLADAN, ADMINISTRATIVE MEMBER

Shri Kalen Barmou,

Son of Late Biliu Ram Harman,

Chiowlidar (Casual worker)

I the oflice of the

Anthropolagical Survey of Tudia,

North East Regivaal Contre,

Mawblei Block-13, Muduumng,

blullong 793021, ... Applicant

By Advocate Mr A, Ahnied

ANNE XUKE = |

, | e rative Triunal
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Government of Tndia, g 2 4 MAR zmﬂ
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1. Uhaion of India,
rapresenlad hy the Secrctury Lo the

Ministry of Humau Rosource,
- N W Delln 1.

@w@mtl Bendh’

7“’vaahurlal Nehru Merg, .
;Kolkam 16.:

Ihc, D«,puty Dhm ‘Lor,
* Anthropological Survey of India,
| 'North Eastern Regional Centre,
. Mowb]ox Block-B, Mandumhng, . R
hmong 793021. ~iiues Respondents '

Ihis opplication is {or regulatization of service of Lhe opplicent Gt

consequentinl service hoaelits including seniority with ratrospective

L

‘ wn.h o(lml from the dote of his joining and “pay hlm all Lhe”"w

elfect. The applicant claims that he was appolnted as casual worker BAEESS

1\ 'Dir,ectdr',zi-f'-' : S o % W =T ;‘Cﬁ‘a
Anthropological Survey of India, o ! . _
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. , .
D nder e rospondestis e yesie 1999, After that he was appuointed

an kiim»\rkixlau" o LA1007% oo casual basis and ot Ll date he is

working n= Chowividay sader the respondent No. 3. The applicant has,
Doeon Worhing cortiniondy o mor thau 15 yonrs as a casual worker
Bai

anid b e acguived a leanl vight tor regularizntion and roguiar pay

T

'»‘-V-,«-it‘;c:\lc_ of the Group ‘1 post. The applicant claims that S_r_i__Dasaml;h

Larx'& awas recruited by re sspondents ou 1995 as a casual worker and i .
w . i i
he wos regulncised aguinst (Jmup D post under respondent No.2. Sri |

B:u‘i)-: was fbior to e zqmliczml: The applicant claims that since e

hadk worked Tor o consistocable long peiiod under the respondents he
, \
|

is cutitled to be regulaciaed in Group 1 post. ' .

:
|
:

2. The respondosts chimed Uit the applicant was engaged as a

Central I-\dmmisﬁréis Tnbuﬂ
B B IR

daily wage labour from PS03 o 28700 for t:he first thme. lll"‘

service: wore lonminaned alicr cxpiry of G doys (Annuz:xure-ﬁl o the
uvm) Ho WS enu.lgul for no wmk o pay. bdsx:) smt.c

'quuod '111(.1;(010 the clam\ of l.he apphuaut

L

of'- tln apphcant wirs v«.onsxdexed 'by Lhe

_ mund olmmlo as

\lut:u ,und l{ca.gulm‘is:ul‘.ik)u) Sclxe;xxe 1993 «

wmc‘h came inlo effect (rom .1 9.1993. The (lmm of theh apphcant
T 5 . .

Y rc:gu@ingﬁ Sri Das u'mh Barik is not based on any facts. 511 Dnsm‘ath '". .
’ © o Bardic id itilied ol criteria Tor regulatization under the Scheme.
.. Thwﬁpplicnnl. v nob entitled for regularvization as per the existing - i
. v 1ul<\s| ssned by lln- Sovernmant of India.

3. hwmn My /\ A, loarned caunsel for the. upplicanL and Mr

CMLUL l\hmml fonirued ACALC.G.S.C for the respondents. 'lhe al)l)llcant ‘

f
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v s, doeesis At e ibstantiabe his ol Uil he had worked under
e 1.“'.“;5)'.)1\({»-"'\*"\m' )n'nl"-'. Lhan L5 v, A per Annexures MOA-L, NL,
’\“~ L A4, ALD, A, AT .md A8, tie applicant had worked. fox perwd of
’npprmun Wely 376 days fu 1094, 30 days in 1‘)07, 30 duys in 1998 lii ) /
d ays i FUH PT(lv < in 2000, 26 days in 2 )01 24 days in Z()Gl and . ’.
.:‘:() le)‘\ in ./Uf) boAs per Annexure-1 o the wuLtcn sLaLemutL the i ' K Vo
"i;z}pp’.it::m!: had worked for 89 days from 1.5 1.1.093 to 28, 7 1993. As per I' - v E
e .
lw e humo of 1905, Group 1) postis vestric tc(l to casual workers w.Lh : ",; i
. b F l’

mnpurnr" !,'»\,i,\l.ll',&' and regular Gronp D render sur plus. For (cmporary //

’
¢

l..)lu\, H\r- n.n.n.\l workor should have beenin continnous service at

Fleast o 2 4 0 s 0206 doys in case of oftice observing 5 days a week)

st hw d.)h\ in which the above scheme came mlo elfect i.c. 1.9.1993.

Hm npph(‘-ml hml neither completed the requm_d numbel of days nor.

s
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_')_, 8¢ wtmn Lo tlw po:.L o[ Gsoup D
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IN THE MATTER OF :- |
1. SHRI NARESH SARKAR
Son of Late G.C. Sarkar,
Casual Worker in the office of the
Anthropological Survey of India, North
Eastern  Regional  Centre, Mowblei,

Shillong-21, Meghalaya.

2. SHRI SAJIB KUMAR @ SANJEET

Central AdministrativeTribuna!
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Son of Sri Jai Babu Rai,
Casual Worker in the Office of thé

| | X
Anthropological Survey of India, Nortt ,% 24 MAR 2010
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ti Bench
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(Both the petitioners having common

cause of action.)
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2. The Union of India,
Represented by the ‘Secretary to. the
Government of India, Ministry of Human

Resources, New Delhi - 1.

3. The Director,
Anthropological Survey of India,
27t Jawaharlal Nehru Marg,

Kolkata - 16.

4, The Deputy Director,
Anthropological Survey of India,

Mowblei, Shillong-21, Meghalaya.

5. The Head of Office, —
' Central Administrative iribunal
Anthropological Survey of India, WW&; JqaAad

Ministry of Tourism and Culture,

Department of Culture,

9 4 MAR 200
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HONBLE MR JUS

07-01-2009
(Chelamcswar, C.J)

Aggrieved " by a Judgment
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- The case of the twpo petition
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The petitiohers a bproached
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ssed the unsuccessful petitioners
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engaged temporarily on 4-12-92

12:94 on casual basis as daily
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ely) respectively.
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of their services in terms of a
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petitioners for regularization in
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the DoPT .Scheme anTl

petitioners.
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in this order

The assem pn’ mad
respondents eithef in the

this Court. On thg¢ other

the services of

respondents. The
Labourers (Grant
of Government of
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is applicable to al
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scheme reads as fq
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Coming.‘ tb the. | second |petitioner, though the second
petitioner’s case [could x%xot be cor éidered under the scheme, as he
was not under the employment oh the date of coming into force of

_the scheme, we are of the opinior that after extracting the work of

an embloyec for-h periodl of 14 yehrs it would neither be consistent
with the requirerhent of|Article 14 of the Constitution nor the basic
— obligation of the [State ;pplicy to t§rminate his services at this stage
/ v or at all that the sééonc petitiondr’s services cannot be regularized
on some technicel grdund though there is work available and a hecd
to employ the petitioner for a periad of 14 years,

In the circhimstantes, the Writ petition is allowed. The order

under(ghallenge is Vsetl aside. The respondents are directed to
regularize the seryices of both the Ipetitioners. In the circumstances,

- "
no costs.
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CENTRAL ADMINISTRATIVE TRIBUNAL —
© GUWAHATI BENCH . M

Review Application No.1 of' 2006
(in O.A. No.102 of 2004)

Date of Order : This, the 25" day of March, 2009.
~ THE HON'BLE MR. A.K.GAUR, JUDICIAL MEMBER

THE HON 'BLE MR. KHUSHIRAM, ADMINISTRATIVE MEMBER

Sri Kulen Barman

S/o Late Bihu Ram Barman
Res‘i,denfc of Vill: Pub-Bangnabari
Barama, P.O: Barama '
District: Nalbari, Assam.

"...Applicant.

QA Advocates: Mr.S.Sarma & Mrs.B.Devi.

- Versus -

1. The Union of India represented by the
_ by the Secretary to the Govt. of India
- Ministry of Human Resource
‘ ‘ New Delhi

2. = The Director
Anthropological Survey of India
27" Jawaharlal Nehru Marg ‘
Kolkata-16.

0 & MAR 200

The Deputy Director
Anthropological Survey of India
North East Regional Centre
Mawblei Block-B, Mandanrting
Shillong- 793 021.
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ORDER (ORAL)

AK.GAUR, MEMBER () :

We have heard Mr.H.K.Das, learned counsel for the Review

Applicant and Mr.M.U.Ahmed, learned Addl.C.G.S.C. for the‘ Respondents.

We do not find any error apparent on the face on the record.

The Review Application is not legally ‘maintainable. However, Mr.H.K.Das,

o

learned counsel for the Review Applicant stated at the.very outset th_ai a

number of similarly situated persoris have alrea‘dy been rggularised by the

e

competent authority pursuant to the order dated 07.01.2009 passed by the =

o i

Hon'ble Gauhati High Court in W.P.(C) No.6517/2005. the grievance of the
[N T ey - o i

Applicant might be redressed in case the Applicant is directed to file a fresh

e

Hon'ble High Court is received by the competent authority, the same shall be

considered and disposed of by the compe’ten,t authority by passing a

reasoned and speakmg order takmg into account the grievances of the

i’
L O

Applicant within a period of

rom the date of receipt of such

T TIersS

representation. Be it noted that we have not passed any order on the merits -

gf the R.A. o

. X With the aforesaid observations, the R.A. is disposed of.

Central Adminis traaiw“ _

g vEwarE =
§oqqwmnr

¥

. ""SOC“O"‘O“'CGT (Jud') SO A_.J;, B e i e - . meh

"ontral Admi :stratlve Tribunal 4%%' .
% Guwahali Benc
waghati Bench o %uwdh

}X?&wah ti-F



e I i et T et

.;.21_',

lo, Dake : 01/04/200
The Director,
Anthropological Survey of India,
. 27" Jawarharlal Nehru Marg,
Kolkata —-16.

Subject.:- Representation pursuant to the order dtd. 25" March, 2009 passed by
the Hon’ble Central Administrative Tribunal, Guwahati 8ench in Review
Application No. 1/06.

Reference:- 1) Order dated 25" March, 09 passed by the CAT, Guwahati Bench in

R.A. No. 1/06.

2) Order dated 7' January, 09 passed by the Hon'ble Gauhati High
Court, in WP (C) 6517/05 (Naresh Sarkar vs-U.O.l. ) :
Sir, ‘

With due reference and profound submission | beg to lay the following few lines for
your necessary action.
1 That Sir, claiming temporary status under the DOPT Scheme of 1993, | have
approached the Hon'ble Central Administrative Tribunal, Guwahati Bench by way
of filing RA /06,
2. That Sir, during the pendency of the aforesaid R.A. 1/06, similarly situated
persons to me approached the Hon'ble Gauhati High Court by way of'filing WP

(C) 6517/05 (Sri Naresh Sarkar vs-U.0.1.). The Hon'ble High Court after hearing.

the matter at length allowed their case vide judgment and order dated 7.01.09
directing the respondents o regulariseftheir services. and accordingly their
services are regularised under your organization (copy enclosed).

3. That Sir. on 25.03.09 when R.A. 1/06 came up before the Hon'ble Tribunal. the
Hon'ble Tribunal after going through this order of the High Court dated 07.041.09
was pleased to give a direction to the irespondents to consider my case for
regularization in priority with Sri Naresh ?Sarkar’s case because | am similarly

situated to them within a period of 3 (three)E months. (Copy enclosed)

I therefore, request your Honour to regularise my service complying the judgment
and order dated 25.03.09 passed in R A. 1/06 by Hon'ble CAT. Guwahati Bench and order
dated 7' 01.09 passed in WP (C) 6517/05 by the Hon'ble Gauhati High Court.

Thanking you.

Sincerely Yours,

HHG
(Sr1 Kulen Barman)
S/0 : Late Bihu Ram Barman .
R.O. : Vill : Bangnabarii Batama 2 4
P.O. : Barama, Dist. : NalbarifAssam
Presently R.O. : Dipu Cottage, Bhankhati,

Upper Laichumiar, Shillmg-793®wwa
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Cenfral Administrative Tribunal
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MAR 2010

Y}ati Bench

1. The Secretary to the Gowt. of India, Ministry of Human Resource, New Delhi.

2 The Deputy Director. Anthropological Survey of India, North East Regional

Centre . Mawble: Block —B, Madarating, Shillong - 793021




